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IN THE COURT OF SMALL
CAUSES AT CHENNAI
R.L.T.0.P.190/2021

M/s S. Tamilarasi 61 Years,
(Senior Citizen)
W/o. Mr. M.Selvaraj,
Rep. By Her Power Agent
Mr. Selvaraj,
S/o0.Mr. K.Murugesan
Old N0.53, New NO.11,
Elephant Gate Street 3Rd Floor,
Chennai -600079.
...Petitioner/Landlord
-Vs-
Mr. Aravind Kumar Mehta ,
Proprietor of Dhanlakshmi
Bullion Merchants,
S/o. Late Kapil Dev Mehta,
Old No. 53, New No.11
1st Floor, Shop No.7 Elephant
Gate Street, Sowcarpet,
Chennal-600 079
ALSO AT
Mr. Aravind Kumar Mehta ,
Proprietor Of Dhanlakshmi
Bullion Merchants,
S/0. Late Kapil Dev Mehta
No.46, General Muthiah Mudali
Street 1st Floor, Sowcarpet
Chennal-79
...Respondent/Tenant
Please take notice in above the
matter the Hon'ble Xl Small
Cause Court Judge has ordered
notice to you on 01.09.2021 for
the appearance on 22.09.2021
Before the Hon'ble court either
in person or through your
advocate  failing which the
matter will be decided in your
absence.
N. Suresh
K. Sabitha Suresh
Advocate
Counsel for Petition/Land Lord
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(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF [NAME OF CORPORATE DEBTOR]

CIN U65991TN1983PLC010482
(uBle) Sypiouesii)
usmyw a3, Ul sra.5, oysih

O, wilariyf, Gastmar- 600 004,
Guret: 044-24642431

LI & SITITIT & (615 & (S
Iiedliy

No. of corporate debtor

RELEVANT PARTICULARS
1. | Name of corporate debtor M/s Power Car India Private Ltd
2. | Date of incorporation of corporate debtor 30-09-2015
3. | Authority under which corporate debtor is incorporated / | Under Companies Act, 2013
registered
4. | Corporate Identity No. / Limited Liability Identification | U66000TN2015PTC102390

smeawaer i sann Gusmfiil

any) of corporate debtor

5. | Address of the registered office and principal office (if | No:

2/398, Mount ponamalle
lyyappanthangal, Chennai-600056

ueith B W@ 6T LG
grrrsaflar 37618 aUBLIHSIT

Road,

debtor

Insolvency commencement date in respect of corporate

03-09-2021 (Order received by IRP)

Guysmeud el Lid  27.09.2021
Hisl SlYmouaTn  STeme

process

7. | Estimated date of closure of insolvency resolution

180 days

10.00 uwerl&E smewssT
By Faas) Quafiii uam® K

8. |Name and registration number of the insolvency
professional acting as interim resolution professional

CA. V.VENKATA SIVAKUMAR

Reg. No. IBBVIPA-001/IP- P00184/2017-

SOGLL, ude)  HEeELD,
uenlpw  sTewr.3, L 6Tewr.5,

professional, as registered with the Board

18/10852 50 Ggm, wulleriyf,
Gesremer- 600 004, 6
9. | Address and e-mail of the interim resolution [ No.10/11, Dr. Subbarayan Nagar Main (ELF,rrL evdled @Ml

Mail

Road, Kodambakkam, Chennai-600024 E-

vsk.insolvencyprofessional@gmail.com

arssshismer  HenGanm
Lr,smLG]ung TETm @) G6T

el yiefl&aiLbhEng.

the interim resolution professional

10. | Address and e-mail to be used for correspondence with

As mentioned above

@uouigst  Aeflsvgt  22.09.2021
(psed 26.09.2021 usnry (@) HTL &(EHD

11. | Last date for submission of claims 18-09-2021 2 L (B) el lp &G .

12. | Classes of creditors, if any, under clause (b) of sub- NA @mé@m”mmuﬁ]ﬁ]’ Q_Qgﬂmﬂu[”
section (6A) of s‘ectiorl 21, ascertained by the interim ST Lﬁ]lsl_,ssﬁmﬁu Qs
resolution professional UG D8 SAGLL

13. | Names of Insolvency Professionals identified to act as NA
Authorised Representative of creditors in a class (Three
names for each class) erg'l G)S]IJ

14, (a) Relevant Forms and NA Gledrmen-8,  méGuom,  wreipws

(b) Details of authorized representatives are Gon@, A-1403 sty aflnaggl
available at: ﬁ“fﬂa’@m Boud 6. 675]?2”—'“'—“‘“

2021.

mentioned against entry No. 10.

w

Date and Place :05-09-2021, Chennai

Name and Signature of Interim Resolution Professional

1. Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the M/s Power Car India Private Limited on 02-09-

2. The creditors of M/s Power Car India Private Limited are hereby called upon to submit their
claims with proof on or before 18-09-2021 to the interim resolution professional at the address

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

4. A financial creditor bélonging to a class,as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry

No.13 to act as authorised representative of the class [specify class] in Form CA.

" 5. Submission of false or misleading proofs of claim shall attract penalties.

: CA. V. Venkata Sivakumar

CA V. VENKATA SIVAKUMAR

INTERIM RESOLUTION PROFESSIONAL

Reg, No. IBBIIIPA—DOMP-POM84:‘2017-18/10852
Office: 044-24837777, Cell: 9444785500
vsk. insolvancypmfaslonal@gmail com
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IN THE COURT OF CITY
CIVIL CHENNAI XVIITH
ASSISTANT COURT
0.S.NO.861/2020
M/S. ICICI BANK Ltd.
No.1, Cenotaph Road,

Teynampet, Chennai - 600 018.
Represented by
Mr.Prabhakaran V

...Plaintiff

Vs-
C. Balathandayuthanpani
S/o. Chennappan
Door No. B 16/2, Kooraipettai
Street, Block 24, Kurinji Padi
Taluk, Neyveli, Near Bus Stand,
Cuddalore - 607801.

...Defendant

NOTICE
The above Civil Suit of
0/S.861/2020 is filed by

the Plaintiff against you for
Recovery Of Money, Before
This Hon'ble City Civil XVlith
Assistant Court, Chennai. The
above Suit hearing is posted on
01.10.2021 for your appearance
and that your hereby calling
upon to appear on that day at
10.30 AM and to make your
objection either in person or
through your Counsel. If you fail
to appear on that day the above
matter will be decided Exparte.
/By Oreder Of The Court//

H.SEKARAN

ADVOCATE, CHENNAI

IN THE COURT OF CITY
CIVIL CHENNAI IIND
ASSISTANT COURT

0.S.NO. 956/2021
M/S. ICICI BANK Ltd.
No.1, Cenotaph Road,
Teynampet, Chennai - 600 018.
Represented by

Mr.Prabhakaran V
...Plaintiff
Vs-
Prabhu S
S/o Sebastian
Door No.11/320, Velavan
Colony 1st Street,
Vengai Vasal, Near

Nuthanchery Water Tank Back
Side,

M adavakkam,
Chennai—600126.

...Defendant

NOTICE
The above Civil Suit of
0/8.956/2021 is filed by

the Plaintiff against you for
Recovery Of Money, Before
This Hon’ble City Civil lind

Assistant Court, Chennai. The
above Suit hearing is posted on
21.10.2021 for your appearance
and that your hereby calling
upon to appear on that day at
10.30 AM and to make your
objection either in person or
through your Counsel. If you fail
to appear on that day the above
matter will be decided Exparte.
/By Oreder Of The Court//

H.SEKARAN

ADVOCATE, CHENNAI

ENROLMENT NOTICE

After 10 days of the
publication of this notice and
within  three  months there
after. |, SACHIN.P.M. S/o. M.P.
Muthukumaran, aged 22 years,
permanently residing at N-Block,
No.379, Anna Nagar East, 19th
Street, Chennai —600 102. Intend
having my enrolment as an
Advocate moved before the bar
council of tamilnadu, bar council
building, high court campus,
chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

SACHIN.P.M.

Fekkdokickk

After 10 days of the publication
of this notice and within three
months there after. I, G.MITHUN
PRAKASH, S/o. P.Govindaraju,
aged 22 years, permanently
residing at No.12, 'Q' Block, Police
Quarters, Kilpauk, Chennai -
600 010. Intend having my
enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar Council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

G.MITHUN PRAKASH

Fekkdokiekk

After 10 days of the
publication of this notice and
within three months there after.
I, B.THILLAINAYAGE, D/O. D.
BALASUBRAMANIAM, aged 22
years, permanently residing at
No.2, First Street, Anna Nagar,
Madipakkam, Chennai -600
091. Intend having my enrolment
as an Advocate moved before
the bar council of Tamilnadu,
bar Council building, high court
campus, chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

B.Thillainayage
Fekdkkkkkk

After 10 days of the
publication of this notice and
within  three  months there
after. I, R.PARASURAMAN,
S/o.G.Rajan, aged 22
years, permanently residing
at No.F1, Ruby's White House,
No.27 Bharatwajar Street, East
Tambaram, Chennai. Pincode —
600 059. Intend having my
enrolment as an Advocate
moved before the bar council of
tamilnadu, bar council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

R.PARASURAMAN
Fekdkkkkkk

After 10 days of the
publication of this notice and
within  three  months there
after. 1,  V.VANMATHI, DJ/o.
S.Velayudham, aged 22 years,
permanently residing at
No.14/20, V.O0.C. Nagar, 5th
Street, Pulianthope, Chennai
—600 012. Intend having my
enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar Council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

V.VANMATHI
dedededoddedkk

After 10 days of the
publication of this notice and
within  three  months there
after. |, PRASHANTH.M, S/o.
Manoharan.P, aged 23 years,
permanently residing at
No.1/57, Thendral Nagar West,
Thirumullaivoyal, Chennai -
600 062. Intend having my
enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar Council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

PRASHANTH.M
Fekdkkkkkk

After 10 days of the
publication of this notice and
within three months there after.
I, VIJAYAKRISHNAN RP,
S/o. R.Priyakumar, aged 23
years, permanently residing
at No.11/35, Perumal Kovil
Garden 1st Lane, Sowcarpet,
Chennai -600 079. Intend having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar Council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

VIJAYAKRISHNAN RP
dedededode ek

After 10 days of the
publication of this notice and
within  three  months there
after. |, SKAHARUNYA, Dlo.
M.K.Subramanian, aged 22
years, permanently residing at
Door No0.83/44, R.K.Mutt Road,
Mylapore, Chennai — 600 004.
Intend having my enrolment as an
Advocate moved before the bar
council of Tamilnadu, bar Council
building, high court campus,
chennai-600 104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

S.KAHARUNYA
Fekkkkkkk

After 10 days of the publication
of this notice and within three
months there after. |, M.HARINI,
D/o. Murugan aged 21
years, permanently residing
at No 76/26, IVth Main Road,
C.I.T.Nagar, Nandhanam,
Chennai —600 035. Intend having
my enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar Council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

M.HARINI
Fekdkkkkkk

After 10 days of the publication
of this notice and within
three months there after. I,
M.PAVITRA, D/o. R.S.MANI,
aged 22 years, permanently
residing at No.34/2,
Bharathi Nagar First Street,
3rd Lane, T.Nagar, Chennai -
600 017. Intend having my
enrolment as an Advocate
moved before the bar council of
Tamilnadu, bar Council building,
high court campus, chennai-600
104.

Those who have any valid
objections may notify the same to
the bar council with in ten days.

M.PAVITRA

GEM SPINNERS INDIA LIMITED

CIN: L17111TN1990PLC019791
Regd. Office : No.14, Mangalam Village, Madhuranthagam Taluk,
Kancheepuram District, Tamilnadu 603 107.
Email : accounts@gemspin.com  Website: www. gemspin.com

NOTICE
NOTICE is hereby given that:

1. The 31t Annual General Meeting [AGM] of the Company is scheduled to be
held on Wednesday, 29" September 2021 at 10.30 a.m. at No.14, Mangalam
Village, Madhuranthagam Taluk, Kancheepuram District, Tamil Nadu to
transact the business as detailed in the Notice convening the Annual General
meeting.

2. The Register of Members of the Company and the Share Transfer Books of
the Company will be closed from Wednesday, 22nd September 2021 to
Wednesday, 29" September 2021 (both days inclusive) for the purpose of
Annual General Meeting, in terms of Section 91 of Companies Act, 2013 read
with Rule 10 of the Companies (Management & Administration) Rules, 2014.

3. The Company is pleased to provide all its members the facility to exercise
their votes through electronic voting facility in association with Central
Depository Service Limited (CDSL). Members holding shares as on cut off
date of 21.09.2021 may cast their vote electronically.

Members are informed that:

(a) The despatch of Notice of AGM to all the Members at their postal address
or email address registered with the Company/Depository Participant
completed.

(b) Voting through electronic mode shall commence on 26™ September 2021 at
9.00 a.m and will end on 28" September 2021 at 5.00 p.m

(c) Voting through electronic mode shall not be allowed beyond 5.00 pm on 28"
September 2021.

(d) A copy of notice is available on the website of the Company at www.gemspin.com
and also on the website of CDSL at www.evotingindia.com.

(e) Members may refer the instruction on e-voting contained in the Notice or
refer the Frequently asked questions (FAQ) and user manual on the e-voting
website of CDSL for clarification in regard to electronic voting.

(f) In case of any queries regarding the process and manner of electronic voting,
members may refer to CDSL through email at helpdesk.evoting@cdslindia.com
or to the share transfer agent of the Company at M/s. Cameo Corporate
Services Limited, No.1, Subramanian Building, Club House Road, Mount
Road, Chennai 600 002. Email: kandhimathi@cameoindia.com.

(9) Any person who acquire shares of the Company becomes a member of
the Company after the dispatch of the Notice of the AGM and holds shares
as on the cut-off date i.e. 215 September 2021 may obtain the login 1D
and password by sending a request at investor@cameoindia.com or
helpdesk.evoting@cdslindia.com . However if a person is already registered
with CDSL for e-voting, then the existing user ID and password can be used
for casting vote;

(h) Any member who has voted through e-voting facility provided by the Company
may participate in the general meeting in person or proxy but such a person
will not be able to exercise his vote again in the meeting and the earlier vote
casted through electronic means will be treated as final.

(i) The results of e-voting will be announced by the Company on its website and
also to the stock exchange.

By order of the Board

For GEM SPINNERS INDIA LIMITED

Sd/-

Place: Chennai R.VEERAMANI
Date: 04.09.2021 MANAGING DIRECTOR

KINGFA

E ARHx (HR)BAIRR O

KINGFA SCIENCE & TECHNOLOGY (INDIA) LIMITED

fiiur suflsirev e ClL_sermeogd) (@HSwmr) eSflQL L

(psmenii emam Gy steiv b sreiv Getor_eivr e 6SSGIL1)
CIN: L25209TN1983PLC010438
udla] SaIesh : Geit 1601qmI, 3a1g) 1D, 827, JjeTTETT FTeN6V, Ol F6tTenaT 600 002
QgremeoGud : +91-044-28521736. Gusev : +91-044-28520420.
Email: cs@kingfaindia.com Website: www.kingfaindia.com

37aug| LBy QUTgs salLib, Agrenergny Wleraremy aurssefliiy,

sl gy Co) wppIb USEED Lo GHSS Siflefliy

Arur  sllsed el QLsemmeogd  (@pHum) NGOy  (“sbGusf”)

Lguﬁ]mﬁs@ésnm 37aug] uBLIBHY Qurgs sal b (AGM) ygerdlpenn, QeiLbuf 29,

2021 s Hreve 11.30 wewlléE Sibdlw Cryiiuyg srbewmed sndl (VC)/19n opq.Gwn snd

eop (OAVM) epedtd 376ug) euBLIBHT Qugié snl L ayﬁ]sﬂulﬁe\) EL LR ETNEIEY

©Mss ufleuiszmen Coh@areien pemLGQumb s @semo SEESEOFY]

Ganelli 19 Qg ureimey smSH Qaren®, b srdlsr, aniuGrl efleusnymhisst

sloom SiemwEsadSlen (ebdler) eriged 8, 2020 CaHul L Qung sHpHléms eed.14/2020,

eured 13, 2020 GaHlL Qung anpféens eer.17/2020, G 5, 2020 CaFull L

Qurg) aHmfiéems a6tn.20/2020 wHmib gemeufl 13, 2021 Gl Qung snHpMéms

ei6i.02/2021  pflweven sOuaflair Curg @Lgde um@sTs UKGHHETLED

umLIBEAT Quigié salLsmg VC/OAWM e by siguwd siellsgiemeng. ebdle
annfémass wHNIb SemiLen Ogn_iymw sbousilse s b 20136 el Fser wHmD

Q& (uqued s Euur@sst wHnb Qeaflufl @ Comeuser) el s, 20156 Gems,

sOuefller eumLTBST Qungé sar L ib VC/OAVM ppeoid penLQlun 2 emens.

Copssr appflésmasst wpmb Qeduer Go 12, 2020 CaHllL apphéms

wpmid  eemeufl 15, 20210061, uS]smm@ss\y aauflamer s /emeuriy

uiGapureniseilib ufey Csiig o nulleniaEhé@n 37eug aumHLIBST

Qurrgj& gnl L Syflefliiyei 2020-211d HF) a‘bsm@s.a)rrm LSy Sfléame opdluemen

fl O epeod  sefllédlp QaliLbur 4, 2021 Sehm  SetLLUL HeTeng).

QUBLIBEST Qugié nl L a[ﬂ(ﬂfﬂuql_m Falqw UBLTHAT Syfléema, aumLibSr Gungé

gl Lgdled VC/OAVM epevid LmiGammed whmib O 166 seeflly G55

aflan’ Qsoss sbeusifsr @eemmugenn www.kingfaindia.com whmb eoL_né as’»(ﬁs@é

Bememugemmsemen Weev@ e iqeir (BSE) www.bseindia.com wpmib Creagered

soné e6Gaehs optt @hHun NG gsir (NSE) www.nseindia.com wpmin Cragered

Qeswyfliged QLundlifl e\ShAlQn_n_ (NSDL) @msmu.ug,mmnm www.evoting.nsdl.comed

fenLs@h esiieng L b, QUBLIBET QuUIgé &nl L

ey e eumLIBST Siflbemaemw ﬂmm@aa\) epeotd ey uewfl Qeibur 4,

2021 gefléflpepwwenn HevmessnLpbgieeng).

sbOueflast el 20136 sl 0ffley 108 whmb sbeusfss (Hicursd wHmb

Gueoneimsnin) elflact 20146 eflgl 20, Qe (LLgwed s GUUIRST LHMIL Qeuafls B

Ggemeuse) Q(OmEIGWmDET, 201460 ROEEGWMD 44 WHYID SeueutiGug Hmssriuc L

Benevig B ot swGuefl Qasr ey gy @bHurelen Qungs sml L Gswews sr

Bever (S82) gpflweupmisEe Gemiis aumLIbST Quigs sl gyflelinfile) sem@erer

Semesg Storemmsst g Berengy peopuled o mrnlenisst eumLBST Qungé

gal Lib penGumyd GLib (remote e-voting) syevemoed wHp BL&HO BmBa Siwenss

2 mitiSleniieeméEh anma\)gnr[ Wenenemm) @pmmuﬁ]a\) mn&emﬂs@m asdleow sdOL6T

NSDL pevLd ‘ 58 2 mi e Qsfefliing wrtgefle:
QUBLIBST Qungﬂa anl_l_g,é{la\) Berengm  (weomuled  aundsallés @ wnen
2 mifenisemer Sionaflé@b sl gy Cod : yssrdlpemw, Qelibui 22, 2021

2. Qsrenevgny Wenenem eund@l udley @mibmispenns, QeiLbui 26, 2021 e
areme 9.00 wenflaE (@bHu Crriuy) goukd Qeduaridyen, Qei bul 28, 2021
Siem) wreme 5.00 werlléE (hSw CrrLiLg) (PigeusnLiyb.

3. Qedmuridlpemn, GeuLbui 28, 2021 Jjem MM 5.00 wenllée WAnE Blenengn)
ans@luile] @ivdésiuLnn g, sgmas Ogribg NSDL o6 Bearam
ams@uufle; Hnssiu@n. Storesder S5 emuen arésalss o mifen,
Sigmend Qg wiHi aursseflss g@méﬂﬁﬁuul_mm_l_nn

4. VC/OAWM gpeod &al L 860 sebg 0 b 2 g
Besengm eundaafliiy apeoid eunésefléang 2 g
s aupLIbET Quigé sal LS Henlé@ib.

5. a@LIBbAr Quigs sl sinE Whmsu Ostemagy Weenam eunsel udey
whybd GBS Quigs an L gSaGung Ogremegy ey ré@n ey
BOL(pempsmen 2 emmwwiseb GeusflliumgememwwLer bL&s, Ms. srsveud
eneueigemiel, Arnéiqdlm sb6luefl Qewevneni (ACS 11392, PCS 8675), Quveein sneusipemmen
2 CendCwi e Sjeuitaet syymieuTeTyTS f,]u.lLB]&&ﬂul'_@d'rsnrrr'r.

6. euBLMBET QuIgd sl L§g16E (wetent Qgnemegy Weenem) eundsefliuges apeotb
surr&&srﬂgg, 2 minfeniasr VC / OA\/M peld IBLIBEST QuIgs sl LSl sobs

b @

ST
b Blstemem) eundaeflé@Lb

Syened BesHIn aflés o Mevwo Get
7. sl gu  GeHled e mulenisst uHCu® | ealySOSTEmEsWTSTISGMTE
ugmoflésiu@n  pemen  LwEGD 2 fmwwreisefst  LHCLRH QUi

BLb@ubmyeteT BUmEE grmegy Beirenem aundsaflé@b asdamwi uwsu@ s
2160608 UBLIBET QLTSS snl LS aunsaalés o Mo o am@.
8. ea@LmEr Quigs L gfleluemu S@nlu Gerarm uki@semen  aunmid
sbQuelllen 2 mulemi@h ahsQenk BUHD LDpQ]LD S g‘g)u Gg,é,]u.lrrsm
ygendlpenw, OeuLbui 22, 2021 ey L
evoting@nsdl.co.in  eteitm  BlememEheaNsEm GComléms ol ondlst @i
whyid  urevGeuien  Qubms Gareteneomd. @HUlab, SjeuisdT gHsaGo
anme\)gﬂr{ Wenengm eunssalludhens sseevigesd 2 et ufle CQewBHHSM,
SleuiseT anésellés  ghsellib sn_r)s,sm(‘&su @@&@Lb wet gu} oppId
umev@ b. 2 BT U (LT
wwwevotlng nsdl.comi Forgol User Details/Password" estiuens Gy quJquuu: 60608
701q 616080 UL A Gudl eretor. 1800-222-990g3 QgL Qsnsienayib.
9. Lﬁlsmsu'rgm surr&saaﬂuqsas,rrm BOL(poD euBLIBST Qurgd sar L ymlellinded
2 66T,
10. gGaaud Gastellast @mulen o8 @mMds www.evoting.nsdl.comed uelnéa
Ofefled 2 eem 2 mrlenisepéatar Sssy Calsiu@n Casellad (FAQS) whmib
2 nulerisepéater Ogramegn B ans@uudle; msCuiemL uidse)b
Sieveg  evoting@nsdl.co.ing@ Hlsitengpaed SItLed  Sjbeg  SLLenTdledeon
QgreneGudl erevor. 1800-222-990g @iy Ganeteneyb. Weianem euns@LILS G
Qgriiuns Gsmmast @@ulﬁ]sﬂ e @g_/)]ggu NSDL, Ms. wevevell wrgCy, +o1 22
24994545 gievevg) pallavid@nsdl.co.in QarLiiy Gamesmeyi: L@ﬂuﬁ]mr’rssﬁ
swoluefll  syigeeisn Berenerssd (paeufluren yuvraj@integratedindia.in - evevg)
sluefl Qawensti Weianghaed (paeuflwren cs@k\ngfa\nd\a COM&@Lb 61(LPS60OMID.
sQuefl gbeg) smeuuq urm(Bs.ml reeflLb Bl ! udley Qawwng
L@Juuﬁ]mmsﬂ ! K\ngfa AGM-Reg of e-mail Ids"
aisin euMigens GHUAIL® s,m@usuﬂu&]sm ugeurrsn@us Ui iHm (waauwer (RTA),
opreaug Qe dCri Qreflevifl wiGamg@wenn sicfsay NenrGa eMHGLL,
yuvraj@integratedindia.in -~ gievevg  sw@ueflflen  cs@kingfaindia.comed  Lki@S TSl 6
Quuwi, GureliGwn sismas/ g1 gmiq/Senenein @i wHMID s LBEGESas aemenbma
sfwapon  GAUIG  Beengraer (waauflow ufey Ceiwwmy Cal@é
QanseniLHAmmise.
sb@ueflas s b 20136 Afley ol 91 wHMID SyFeir S s LemwssiulL s
wpnib Q&d ULligWwe EURIGWMmDEST 426 &1, AIGBLIHET CUTESH snl LSmasewn iy
e pufleriast UHCu® wHMIL UkE LIHD Usssksd elunpsdpenn, Qi bul
23, 2021 (PBE) Ugendlpen, Gl bui 29, 2021 (@@ BILGEHD 2L UL) ueny
AL UL I (HEGLD.
VC/OAWM gpeoid eumLibElr Quigis sal i 86 seobg Oansend eusd eemsavigered
\Bleiremem) euné(@ (Wemd epeotb Www.evoting.nsdl.com Ged erm_aé.]mg
UGBS Qurrg,js; Fal L b (PeusnLbg 48 wewfl CrrHSn (y)u}sua:sn Mledlé
e L & e yfleldariut L (pgeyset B 5
www.kingfaindia.com whmitb ereietsivigered-sir www.evoting.nsdl.com sty @enemmgengSled
ue sflefssiinr L 21 CaGu massuu@b. sbOuefl Gy Crisdd (pgeysmen
sbEueflfen uk@ss ULguelL iUl @eer Neev@ eNHGLL ('BSE") whmib &
Cragened soLné esenGaghd gptt @ndlun eMAQLL ("NSE") &@ i,
Aruur sulleirev gysir. ALserreg (@bSHwr) NN Ly pHars
BICrmis &y
sb0ueafl Qeweoreri

uwetu(H&

u@Ib.

BLib: yGer
G54 : 04.09.2021




4

TRINITY 1]

SUNDAY 05-9-2021

UAE to send Rover
to moon in 2022

Dubai, Sept 5:

The UAE is set for yet
another date with history
as the Arab world’s
first lunar mission,
Rashid Rover, is set
to be deployed to the
moon between August
and November next year,
Dr Hamad Al Marzooqi,
the project manager of
Emirates Lunar Mission
(ELM) at the Mohammed
bin Rashid Space Centre
(MBRSC), has said.

“The launch window
has been planned
between August 2022 and
November 2022, said, Dr
Al Marzooqi said. “The
landing site is an area
called Lacus Somniorum,
which translates into
‘Lake of Dreams’ [in
English]. This is the
primary landing site,
while three others have
been selected as backup,’
he added.

“Rashid Rover is
currently being tested
at MBRSC for the
most part — and there
are different kinds of
tests being conducted at
various locations in the
UAE, France, Japan and
other areas.”

Rashid’s low weight
also means it can fly
on a commercial lander,
which could reduce the
mission’s overall cost.

The first prototype
of Rashid Rover has
concluded a successful
functional testing, which
is an assessment used
to test the features/
functionality of the
system or software.

The next step is
robustness testing, which

Mars success, in foot
steps of ISRO

The Emirates Mars mission, named the Hope
probe launched on July 20, 2020 from Japan’s
Tanegashima Space Station, reached Mars’ orbit
earlier on Feb 9 this year. The success of the
mission makes the UAE the first Arab country
and the fifth globally to reach the red planet.

The probe travelled 204 days and more than
480 million kms to reaach the Martian orbit.

The operation was executed with flawless
precision and this makes the UAE only the
second country to ever successfully enter Mars’
orbit on its first try, despite attempts being made
since the 1960s. The only other country to have

done so is India.

is done to verify the
robustness or correctness
of a test process and to
verify whether or not
a software system will
perform well under stress.
UAE-made Rashid Rover
will be delivered to the
lunar surface next year by
Japanese lander Hakuto-R
(Hakuto-Reboot) aboard a
SpaceX Falcon 9 rocket

that will lift off from
Kennedy Space Centre in
Florida, United States. ¢

The lander being
developed by Japanese
company ispace is
currently undergoing final
assembly at a facility in
Germany. The journey
from Earth to the lunar
surface will take around
three months.

The Emirates Lunar
Mission will be the first
moon landing for the
Arab world and for Japan.
If successful, the UAE
and Japan will together
become the fourth entity
to land on the lunar
surface, after the United
States, former Soviet
Union and China.

The relatively simple
rover will have six
scientific instruments,
including four cameras.
The UAE craft will include
an experiment to study
the thermal properties
of the Moon’s surface,
providing insights into
the composition of the
lunar landscape. Another
experiment will study
the make-up and particle
size of lunar dust in
microscopic detail.

Surface-based
experiments to understand
the charged environment
are essential, because the
conditions make Iunar dust
stick to surfaces, which
could be dangerous for
future crewed missions.

The mission is scheduled
to last at least one lunar
day — around 14 Earth
days Indian Space
Research Organization
launched Chandrayaan-2
on 22 July 2019 with
landing scheduled on 6
September 2019. However,
at an altitude of 2.1
km from the Moon a
few minutes before soft
landing, the lander lost
contact with the control
room.

More than 20 landers
have crashed; India’s 2019
Chandrayaan-2 mission
was the most recent to
do so.

India, Singapore naval exercise
in South China Sea

New Delhi, Sept 5:
India and Singapore
have carried out a mega
naval wargame in the
southern fringes of the
South China Sea over
the last three days in
reflection of their growing
congruence of interests
in the strategically key

region.

The Indian  Navy
deployed its  guided-
missile  destroyer INS
Ranvijay, anti-submarine
warfare  corvette INS

Kiltan and guided-missile
corvette INS Kora and

one P8I  long-range
maritime patrol aircraft
for the ‘SIMBEX’

exercise from September
2 to 4, officials said.
The Singapore Navy
was represented by
formidable class frigate
RSS Steadfast, victory

POV

The Global Leader
Approval Rating Tracker
released their findings on
global leadership. Modi
is ranked as one of the
best leaders in the world
with 75pecent plus positive
rating. It is great news for
the image of India and
advantage on the eve of
UP election. With the
state elections coming in
succession and the General
election (2024) just two
years away, BJP should

several months now.

vigilance commissioners.

Time to act.

class missile corvette
RSS Vigour, one Archer
class  submarine  and

one Fokker-50 maritime
patrol aircraft, they said.

Four F-16 fighter
aircraft of the Republic
of Singapore Air Force
(RSAF) also participated
in the exercise during
the air defence drills.

It was the 28th
edition of the Singapore-
India Maritime Bilateral
Exercise (SIMBEX).

Initiated in 1994,
SIMBEX is the
Indian Navy’s longest
uninterrupted bilateral
maritime exercise with
any foreign navy.

“Sustaining the
continuity of this
significant ~ engagement
despite the challenges of
the ongoing pandemic
further underscores the

strength  of  bilateral
defence ties,” Indian Navy
spokesperson Commander
Vivek Madhwal said.
“Despite these
constraints the
planning both
navies could achieve
seamless and safe
execution of  several
challenging evolutions
including weapon
firing and  advanced
naval warfare serials,
including anti-submarine,
anti-air and anti-surface
warfare drills,” he said.
Commander Madhwal
said the scale and
complexity of the drills
is a “testimony” to the
interoperability achieved
between both Navies.

during
stages,

live

“This year’s edition
of SIMBEX is also a
special occasion as it

takes place during the

Where is the hitch in appointing CVC?

strengthen itself and not allow blemish or tarnish for its good governance and transparent image.
Two days back former judges, advocates and activists have written to PM expressing their grave concern over
the failure of the Government to appoint a Chairperson and a vigilance commissioner. The posts are vacant for

CVC is the coordinating authority to check corruption for All India services and also a nodal agency to tackle
corruption at the national level. It also probes into complaints referred to it by the Lokpal.

The CVC is an important wing of the government and we cannot afford to clip its work with delays in the
appointment. The CVC s also a designated authority to receive information from whistleblowers under the PIDPI
Resolution in 2014. Under the CVC Act, the commission should have a CVC who is also the chairperson and two

Now for the last one year, the commission is virtually paralyzed and action is less. The CVC’s annual report was
tabled in Parliament two days back which revealed that 219 corruption cases were pending and 105 of those for
over three years. This is an indication that the government cannot stagger the appointment of CVC any further.

Recently the appointment of judges and chief justices was done at lightning speed for the first time. The same
enthusiasm should be exhibited by the BJP government to appoint the vacancies in the CVC. Further delay will only
give way to suspicion as to why the efficient government is showing signs of lethargy in the crucial appointment.

ongoing celebrations of
the 75th year of India’s
independence,” he said.

“The success of
SIMBEX-2021 is yet
another demonstration of
the mutual resolve on
both sides to strengthen
the bilateral partnership
further in the years
ahead.” he added.

India-Singapore
defence ties remain a
very significant aspect of
the overall engagement
between the two
countries.

Both  navies have
a representation in
each other’s Maritime
Information Fusion
Centres and have also
recently signed an
agreement on  mutual
submarine rescue support
and coordination.

VVS

Central team arrives
in Kerala as
Nipah virus claims one

Kozhikode, Sept 5:
A 12-year-old boy
died due to Nipah virus

infection at a hospital
here, Kerala Health
Minister Veena George
said on Sunday.

The samples of the
boy, which were sent
to the Pune National
Institute  of  Virology,
confirmed the presence
of Nipah virus.

The Central
Government has rushed

a team of the National
Centre for Disease
Control to the state,
which will be reaching
on Sunday.The team will
provide technical support
to the state.

Nipah virus is spread
by saliva of the fruit
bats.

Giving details of the
case, the minister told
reporters, “Unfortunately,
the boy passed away at
5 in the morning. The
condition of the child
was critical on Saturday
night. We formed various
teams and have started
the tracing. Steps have

been taken to isolate
those who were the
primary contacts of the
boy”.

The minister said the

infection was confirmed
by the Pune NIV on
Saturday night.

George said none
of the close contacts of
the boy are showing any
symptoms as of now and
that the health department
has already traced out
the contacts of the child.
In the wake of the virus
resurfacing in Kerala, the
Centre has advised some
immediate public health
measures which include

active case search in
the family, village
and areas with similar

topography especially in
Malappuram.

The first Nipah virus
disease outbreak in South
India was reported from
Kozhikode district of
Kerala on May 19, 2018.
There been 17
deaths and 18 confirmed

have

cases as of June 1, 2018.

British war ship arrives in Japan
to assert Indo-Pacific supremacy

Yokosuka, Sept 5:

British aircraft carrier
the Queen Elizabeth
made its first port call

Congress pokes fun at NEP as
‘Nagpur Education Policy’

Bengaluru, Sept 5:

Targeting the BJP
governments on the
implementation of the
New Education Policy
(NEP), president of
Karnataka Congress D K
Shivakumar on Saturday
called the policy as
Nagpur Education Policy
because the headquarters
of the RSS (Rashtriya
Swayamsevak Sangh) is
in Nagpur. The RSS is
the ideological parent
organisation of the BJP.

He said the
Congress is opposed to
the policy until it is
discussed in with the
stakeholders and in the
State legislature.

NAME CHANGE

I, NOORULLAH UBAITHUR
RAHMAN, S/o: AbdulAsis, Date
of Birth:  07.07.1969, Residing
at No. 3/6, Vaykkankarai Street,
Lalpet, Cuddalore — 608303,
shall henceforth be known
as NOORULLAH ABDUL ASIS.

NOORULLAH UBAITHUR
RAHMAN

NAME CHANGE

I, Sur Name: Kesavan,
Given Name: USha, Wi/o:
Varatharajaloo, Date of
Birth: 10.05.1957, (Place of
Birth: ~ Nagercoil  Tamilnadu),
Residing at Flat No.D-2, 4th
Floor, Ashirwad  Apartments,
No0.29/16, Desika Road, Mylapore,
Chennai —600004. shall
henceforth be known
as Sur Name: Varatharajaloo,
Given Name: USha.

Sur Name: Kesavan,

Given Name: USha

“NEP should have
been discussed widely.
I’'m an educationist by
choice, I'm running
educational institutions.
I’'m trustee or chairman
in various organisation,
but I’'m unable to
understand this education
policy. I have tried to
study it two-three times.
Have discussed about
it with students and
teachers but unable to
understand its inside
secret,” he said.

Speaking to reporters
here, he accused the
State government of
implementing the policy
in a hurry without
holding discussions.

“Education is the
state subject, it is the
subject of the state, it
should be discussed in
the state legislature. It
has caused worry among
parents and confusion
among teachers. “This is
not the New Education
Policy, this is a Nagpur

in Japan on Saturday,
aiming to showcase
the two countries’
defense cooperation in
the Indo-Pacific region
where China’s military
has been growing
increasingly assertive.
Commissioned in
2017 with state-of-the-
art weaponry, the Queen
Elizabeth is Britain’s
largest aircraft carrier
capable of carrying up
to 40 aircraft, according
to the Royal Navy.
Taking part in a joint
exercise with Japan,
the United States,
the Netherlands and
Canada, the flagship
of Britain’s Carrier
Strike Group arrived
at the U.S. Navy base

in Yokosuka, southwest
of Tokyo, and is
scheduled to depart next
Thursday.

The exercise is aimed
at strengthening the
participating countries’
cooperation toward
realizing the “free and
open Indo-Pacific”
initiative led by Tokyo
and Washington in a
veiled counter to Beijing
which is locked in
territorial disputes in the
East and South China
seas with neighboring
countries.During the
port call, the around
1,240 crew members
will not disembark from
the warship, according
to the Yokosuka city
office.

of Mudichur Permanent Fund Limited

Further Notice is also hereby given that

its enclosures:

Place: Chennai -45

MUDICHUR PERMANENT FUND LIMITED

CIN: U67120TN1980PLC8202
(Declared as “NIDHI” By Govt. of India)
No.44, Mudichur Road, West Tambaram, Chennai 600 045

NOTICE
Notice is hereby given that the 415t Annual General Meeting of the Shareholders

September 2021 at 11.05 A.M. at the Registered Office of the Company at
No.44, Mudichur Road, West Tambaram, Chennai 600 045.

The Agenda for the said Annual General Meeting and the Balance Sheet with

- Can be inspected by the Shareholders of the Company at its Registered
Office during the Office hours of the Company.

- Is affixed in the Notice Board of the Company’s Registered Office and a
member is entitled to vote in person or through proxy.

// BY ORDER OF THE BOARD //

will be held on Thursday, the 30"

(GURUSWAMINATHAN GOKILAN)

DOCUMENT LOST

This is to inform the general
public that on March 2008
the document no0.525/2008
was executed with Mr.P.Pattu
Jebaraj by Mr.E.Koyiraj, the
above mentioned original
document was lost. If
anybody found the above
mentioned document, kindly
contact below mentioned
address and they will be
rewarded suitably.

P.PATTU JEBARAJ

Education Policy,” he Date: 4" September 2021 Chairman
said.
FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
- for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF [NAME OF CORPORATE DEBTOR]
RELEVANT PARTICULARS
1. | Name of corporate debtor M/s Power Car India Private Ltd
2. Date of incorporation of corporate debtor 30-09-2015
3. | Authority under which corporate debtor is incorporated / | Under Companies Act, 2013
registered
4. | Corporate Identity No. / Limited Liability Identification | U66000TN2015PTC102390
No. of corporate debtor
5. | Address of the registered office and principal office (if | No: 2/398, Mount ponamalle Road,

any) of corporate debtor

lyyappanthangal, Chennai-600056

debtor

«| 6. | Insolvency commencement date in respect of corporate

03-09-2021 (Order received by IRP)

process

7. | Estimated date of closure of insolvency resolution

180 days

8. |Name and registration number of the insolvency
professional acting as interim resolution professional

18/10852

CA. V.VENKATA SIVAKUMAR
Reg. No. IBBI/IPA-001/IP- P00184/2017-

9. Address and e-mail

of the
professional, as registered with the Board

interim resolution | No.10/11,

Mail

Road, Kodambakkam, Chennai-600024 E-

vsk.insolvencyprofessional@gmail.com

Dr. Subbarayan Nagar Main

10. | Address and e-mail to be used for correspondence with
the interim resolution professional

As mentioned above

Regd. Office: Old No.3, New No.5,
Adam Street, Mylapore,
Chennai- 600 004. Ph: 044-24642431
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Notice is hereby given that the
37" Annual General Body Meeting
of the Shareholders of Kalaimagal
Mutual Benefit Fund Nidhi
Limited will be held on 27th
September 2021, Monday at
10.00am at the Registered
Office of Kalaimagal Mutual
Benefit Fund Nidhi Limited
0Old No.3, New No.5, Adam Street,
Mylapore Chennai- 600 004 to
transact the business setout in

Notice.
The Register of Members will
be closed from 22.09.2021 to
26.09.2021 (Both days inclusive)
By order of the Board
Kalaimagal Mutual Benefit
Fund Nidhi Limited

available at:

99. Nandhambakk 11. | Last date for submission of claims 18-09-2021
» Nandhambakkam 12. | Classes of creditors, if any, under clause (b) of sub- NA
Defense Offlcer_s Colony, section (6A) of section 21, ascertained by the interim
Chennai-600 032 resolution professional
13. | Names of Insolvency Professionals identified to act as NA
Authorised Representative of creditors in a class (Three
KALAIMAGAL MUTUAL names for each class)
BENEFIT FUND NIDHI LIMITED 14. (a) Relevant Forms and NA
CIN U65991TN1983PLC010482 (b) Details of authorized representatives are

2021.

w

Name and Signature of Interim Resolution Professional

1. Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the M/s Power Car India Private Limited on 02-09-

2. The creditors of M/s Power Car India Private Limited are hereby called upon to submit their
claims with proof on or before 18-09-2021 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

4. A financial creditor bélonging to a class,as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA.

" 5. Submission of false or misleading proofs of claim shall attract penalties.

Date and Place : 05-09-2021, Chennai

CA V. VENKATA SIVAKUMAR

INTERIM RESOLUTION PROFESSIONAL

Reg, No. IBBUIPA-D01/IP-P00184/2017-18/10852
Office: 044-24837777, Cell: 9444785500
vsk.insolvencyprofassional@gmail.com

: CA. V. Venkata Sivakumar




